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{ See Rule 42)
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Mrs. Yeorialda Khongsit & 23 Ors.
L , .. PETITIONER(S)

TR B YR enm mm few b raw aem SR wem

. . Mrs. N. Devi. - ADVOCATE FOR THE

LR e @ Gas Gm D o8 ew @ wae kw e e o e mn

®EH m o o oo oTh o s em e e ewm S e e e

PETITIONER(S)

_ VERSUS -

Union of India & Ors. RESPONDENT( S)

e em e e e

-

Mr. B.S. Basumatary, Addl. C.G.Ss.C. ADVOCATE FOR THE

T AR e ST D A M D e R 6T T € sem @R wu mmn wR crw wew e e

THE

THE

RESPONDENTS

HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN

HON'l BLE
Whether Reporters of local papers may be allowed to see the

- judgment ?

‘A20
3.

-Judgment delivered by Hon'ble Vice-Chairman.

To be referred to the Reporter or not ?

Whether their Lordships wish to see the falr copy of the
judgment ? . :

Whether the judgment is to be circulated;to the other Benches ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 244 of 2000.

Date of Order : This the 24th day of October,2000.

HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

Mrs. Yeorialda Khongsit,

Daughter of Late K.S. Swer

Assistant :

Office of the Divisional Organiser,
S.5.B., Shillong (Meghalaya) & 23 Others.

Applicants

By Advocate Mr. N. Devi.

-versus-

1. Union of India (Represented by the
Cabinet Secretary, Department of
Cabinet Affairs, Bikaner House,
Sahjahan Road, New Delhi).

2. Director General of Security,
Block-V (East)
R.K.Puram, New Delhi-66.

3. Director, S.S.B.
Block -V(East)
R.K.Puram, New Delhi-66.

4. Divisional Organiser, S.S.B.,
Shillong(Meghalaya).

. ..Respondents
By Advocate Mr. B.S.Basuamatary, Addl. C.G.S.C.

t_ .
‘OR DER (ORAL)

CHOWDHURY J.(V.C.).

All the 24 applicants are non-executive
_personnel serving in the office of the Special Service
Bureau (for short SSB), Shillong who have come to this
Tribunal with common grievance bearing common interest in
the matter and the relief sought for are also of similar
nature. Accordingly léave is granted to espouse their
grievance by a single application in consonance with

L\/~—’W’ Rule 4 (5) (a) of the Central Administrative Tribunal

Contd...



-2-

(Procedure) Rules, 1987.

2. Heard Mrs.v N. Devi, learned counsel for the
applicants énd Mr. B.S. Basumatary, learned Addl.
C.G.S.C. for the respondents. |

3. The grievance made out in this application
pertaining to grant of concession more particularly
Ration Allowance to the employees who are employed in

Shillong. The respondents have filed written statement.

It has been stated at the bar that this case is squarely

covered by a number of decisions rendered by this

Tribunal, moré particularly O0.A. No. 245/95 and 89/96

disposed of on 14. 6.1996 and 17.7.1998 respectively. The

appllcants are working under D1v1s1onal Organiser, SSB,
Shillong, Meghalaya and the Shlllong is declared category

B station with effect from 27.4 .1992 for the purpose for

- grant of various concessions as mentioned at Annexure I

Cabinet Secretariat letter dated 18.12.1987.. Some
concessions were extended from time to time and latest
upto 26. 4 2001. Ration Allowance is one of the
concessions provided by these orders as alluded by the
Tribunal on 14.6.95 and 17.7.98 in 0.a. Nos. 245/95 and
89/96 ordered for grant of Rational Allowance to those
applicants.

4. On hearing the learned counsel for the parties
it is orderedv that the respondents to grant similar
benefit of Ration Allowance to the applicants also with

effect ffom 27.4.1992 i.e. from the date Shillong was

declared as Category 'B' station or from the respective

date of joining whichever is later. Accordingly the
respondents are directed to pay to the applicants Ration
Allowance - .with effect from 27.4.92 or from their

respective date of joining whichever is later, within a

Contd..
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period of three months from the date of receipt of this

order.

5. The application is allowed. No costs.

o

(D.N.CHOWDHURY)

Vice-Chairman

trd
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- Mrs. Yeorialda Khongsit & Orse
P AEP]. icantse. i
3
-Veérsus-
Union of India and others.
| .+ s Respondents.
INDEX
Sl’ No. Pdrticulars. EEQE_ES;
1. Application e 1 to 21
2. verif ication .o 22
3. aAnnexure-1 T e 2L v 541 .
4. ' annexure-II cee AX e 44
5. Annexure-III A2
\ 6 . annexure-1IV oo A2
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12, : Annexure-g I cos TR Yeb
13. . annexure-xI ‘e €2 o &N
. ’.'14. annexure-xXII see Ledn &
1s. ' annexure-xIII cee b’ '

Filed by :-

(advocate)




(An application U/S 19 of the Administrative Tiibunals |

Act, 1985 ).

Guwahati.

\

0. A, NO. ' . /2000.

1.

N&s. Yeorialda Khongsit

‘D/0 Late K. 3. Swer

Assistant

Office of the Divisional Crganiser, 5. 3.8,

Shillong (Meghalaya ).-

Shri Kandarpa iarayan Choudnury

Son of Late Kripamoy Choudhury

. Junior /iccountant

_'Off;ce of tne Divisional Crganiser,3.S, B.,

'Shillzng (Presently serving in the office

of tne Divisional Qrganiser, 3. 3.8,

3.

Imphal, wanipur ),
Shri Swapan Shyam

Son of Late Shantimoy Shyam

U" DO C‘

Office of the Divisional Organiser,S.53. R.,

Shill ong .

Shri Naresh Chandra Debnath ]
Spn of Late Debendra Chandra Debnath

, UaD.C.

' Office of the Divisional Organiser,S.3.B.

Shillong .

contde...
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2.

Bhri Pravash Chandra Parida

Son of 3hri Kshirasindhu Farida

' Pharmacist

Office of the Divisional Organiser,S.3.B.,

* Shillonyg.

/6‘

7.

Miss Maushumi Chakraborty
D/0 Shri D.R. Chakraborty

Steno

‘Office of the Divisional Organiser,5.S.B.,

Shi;long .

" Shri Sunil Chandra Das

Son of Late Jogendra Chandra Das

Peon

Office of the Divisional Organiser,3.5.B.,

. Shillong.

10.

Shri samenendrar KrxDas

Son of Late 3ailesh Ranjan Das
Peon

Office of the Divisional Organiser,S.3.B.,

Shiliong.

'Shri Paresh Ch. Sarma

Son of Late Humeswar 3armd

‘Assistant

Office of the Divisional Organiser,3. S5, B.,
Shillong . \

Shri Prince Basumatary

Son of Shri Baneswar Basuwatary .
Assistant

Office 5f the Divisional Organiser,S3.3.B.,,
Shillong . ' | '

contd...
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12,

13,

.14...

15,

16,

3.

ishri Bholanath Barman

‘son of shri Harimohan Barman

UeDaCe

‘Office of the pivisional Orgarniser,

S.SoBo,’ shillong .

sshri sunil Kumar
~Son of shri Jgagadish Prasad Mahto

_Pharmacist

Office of the Divisional Organiser,

S.OS «B. . Shillong.

\

Shri Mrinal Kanti Ghose
son of santosh Ghose

steno
Office of the Divisional Organiser ,

S8 oBo', Shillong .

'Shri Dipak Bhattacharjee

~ Son of Late Amar Bhattacharjee

Steno

‘Office of the Divisional Organiser ,

S«S<B., Shillong .

Sh;i Himangshu_Dey

son of late Hemanta Kr. Dey

Driver

©Of fice of the Divisional Organiser ,

SsSeB., Shillong .
shri Badal chandra Dey

son of Late Nagesh chandra Dey

" Driver _
‘Qf fice of the Divisional Organiser,

é «SaB ey Shill ong e

contdese



17,

is.

19,

20,

21,

22,

4.

Shri Arabindas Dutta

son of Late'Ashwini Kumar Dutta

Peon

+ Office of the bDivisional Organiser ,

SeSeBe, Shillong .

shri sunil chandra Dey
son of Late Upendra chandra Dey
Peon

Off ice of the Divisional Organiser ,

SsS«Be, Shillong .

shri Gopal sarkar

son of Late Jagat Bandlusarkar

- Peon

Office of the Divisional Organiser,

. SS «B., Shillong Y

shri Parimal ¢h. Das
son of Late Manindra chandra Das
Pe0n>

Office of the bDivisional Organiser,

SeSeBe, Shillong .

shri Paresh ¢ch. Deb

son of Late Prasanna Chagndra Deb

Peon
Off ice of the Divisional Organiser ,

S- SOBO, ShillOng .

shri Ratish ch. chaudhury |
Zon of Late Narendra Mohan chaudhury

Peon

Office of the Divisional Organiser,

SOSﬂBO' Shillong .

contde e e
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23,

V7

Se

shri srikanta ROy
son of Late Rajmani Roy

UeDsCoe

Office of the pivisional Organiser ,

S+5.B., Shillong .

shri Prahlad ch. Roy

~son of Late NHhlambar Roy

Assistaht

Of fice of the Divisional Organiser,

. §-5-B-, Shillong .

{all the applicanﬁs are non-executive
personnel serving in the of fice of the

pivisional Organiser,special Service

‘Bureau-S.S.B. in short, shillong .)

20

3.

A

Ny «ee¢ Applicantse.

~Versus-
union of Ind ia (Represented by the
Cabinet Secretary,Department of Cabinet
Afféirs . Bikaner House ,

sahjahan Road, New Delhi ).

Director General of Security ,
Block-y (East )

R«Kes Puram ,New Delhi 66 .

Director ,S.S.B.
Block -v {East )

R+K. Puram ,New Dalhi-66 .

contde s
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"

4. Divisional Organiser, S.S.B.,

shillong (Meghalaya ).

sece Re spOnde nts.

1: PARTICULARS OF THE_ORDER AGAINST WHICH THE APPLI-

CATION IS MADE

kN

I) Illegal and arbitrary action of the re8-

pondent-authorities in not‘aliowing the applicants to
s Raborn aquswoanet
A only on the ground that they are not applicants in

various original applications including O.a. NO.
367/99 filed by some of the colleagues of the present
applicants‘which have since bedn digposed of by this
Hon'bie Tribunal directing payment of Ration Allowance

to the applicants from the dates due to them .

11) Memorandum No. E.I/1-82/5D/99/14/99 dated
29.11,99 issued by the Divisional Organiser, S.S.B.,
Shillong (Respondeﬁt ) with reference to the represen-
tat ion dated 2.11;99 submitted by the applicant No.2
praying for grant of ration allowance annexing a coOpy
of the memorandum No. 9/ssB/a 2/96 {1 )-Haflong -3007

dated 27.10,99 issued by the Respondent No.3 to the
Respondent No.4 whereby it has been clarified that
non-applicants in original applications disposed of
by this Hon‘ble Tribunal are not entitled +:; ration
allowance oflthe basis Of judgements delivered by
this Hon'ble Tribunal . |
ITI) _ Crdex conveyed by the Respondent No.3 underxr '/

cover of his of fice memorandum No.9/ssB/a 2/86 (1)~

SHILLONG=-3045 dated 2.11.99 regarding grant of gation

contdese

U(/VJ’



Y4

7

allowance ta the non-execﬁtive personqel Of $.S.B.,
Sshillcng posied to category "B" and "¢" stations
whereby the Respondent No.3 intimated the Respondent
Noq4 explaining the position of the matter vide their

memorandum of even no dated 27.10.99 (annexure- _ )
and again feiterating that the applicants are not app-
licants in various original applications disposed of
by this Hon'ble Tribunal directing payment of' ration

allowance'and.as such they are not entitled to the

grant of ration allowance as per judgement of -this

Hon'ble Tribunal .

2 : JURISDICTION OF THE TRIBUNAL :-

The applicants declare that the subject -
matter of the order against which they want redressal

is within the jurisdiction of the Tribunal .

3 : LIMITATION -

" The applicants further declare that the
application is within the limitation prescribed u/s

21 of the Administrative Tribunals act , 1985 .

4 3 FACTS OF THE CASE (-

N

1) That the applicants are all non-executive
personnel serving in various capacities in the special

service Bureau (S.S.B. in short ) which is a depart-

ment of the Govt. .of India diréctly under the cabinet

secretary .

the applicants have a common grievance and
interest in the matter and as such they are ‘filing

a single application inasmuch as the relief granted

contd. e
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to one of them will be equally applicable to all

others as' they are similarly situated with a view

to avoiding multiplicity of litigations . The app-

licants crave leave of.th;s Hon'ble Tribunal to

allow them to.file a single application as provided

in rule 4(5) of the C.A«T. (Procedure) Rules,1987,

2) ' That the Govermment of India,in 1962 ,

~set up the Directorate General of security (D.G.S.

in short ) under the administrative control of the
Cabinet secretariat for some specific purposes |
ﬁhich is é mult i-role, multidisciplinary organi-
Safion'comprising four agencies, namely , Special
service B?reau (S+.5.B« in shoré), Aviat ion Research
centre (A.R.C. in short ), Special rrontier Force
(s«F«F. in short ] and chief Inspectorate of Arma-

ments .

Frolk
3) That the applicants beg to state , the

cabinet Secretariat, vide letter No. a4.27011/4/86-
EA-II dated 18.12,87 addressed to the Director ,
Flanning, Directorate General of security,informed

that certain concessions were granted to the staff

of s;S.B.,'s.F.F.. CeI.0.A¢ {Chief Inspeétorate of
Armaments ) and Directorate of accounts and the

éonéessioné were listed in Annexure-I. In the said
letter it was also mentioned that for saome of the

concessions, the various hardship locations had

been categorised as "B" and "c® stations as mentioned
in the annexure-II toO the letter. In the said letter,
it was also mentioned that for the purpose of

House Rent allowance, concessions to the various

categories to staff, the equation of posts as

contdes o
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9

listed in annexure-A to the Cabinet Secretariat

orer dated 28,10.86 would also be applicable in

respect of the staff of SeSeBe, SaFelFe, CeloD.a.
and Directorate of accounts .

Copy of the said letter dated 18.,12,87
.(P/ | alongwith two annexures is annexed here-

with and marked as Annexure I .

4) #hat, fne applicants beg to state that, from xkxx
the said leﬁter and annexures, it would be apparent
that certain concessions were granted and in the
case of the applicants, thé concession referred to
against serial No.2 in annexure-I, i.e. Ration Allo-
wance, would be relevant. The House Rent Allowance

to the executive cadre was made admissible to the
personnel of other cadres also 8f the corresponding

level except7in the case of S.S.B. Battalion persow-

nnel and Deputy Commandants/company Commanders/asSe-
istant company commander of S.F.F. and also thoge

on deputation in the S.F.F. from the Amy .

5) l That the applicants beg to state that the
order dated 28.10.86 mentioned in letter dated |
18.12.87 {annexure-I) was an order from the cabinet
Secretariat whereby the sanction of the President

was conveyed to the equation of posts listed at

annexure-A in tvarious cadres of corresponding level
in Aviation Research centre to that of the executive

cadre. The present applicants have been equalised
with the Field Officers and below and as per the

said equation, the applicants were paid House Rent

Allowance fram 1987 itself .

A copy of the said letter dated 28.10.86

alongwith enclosures is annexed herewith

and marked as annexure-II.

contde. e
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6) ' That the applicants beg to state that as
per Cabinet secretariat letter 18.12.87 (Annexure-~1I)

shillong was not categorised as either w»g®"* or wc™

locations and as such the s.S.B., personnel serving

in shillong were not granted Ration allowance conce-

ssions initially . In exercise of powers vested in
him as head of the Department énd interms of para 3
of the cabinet Secretariat letter 18.12.87 (Annexure-I),

the Director,S.S.B, {Respondent No.3), by order No. °
9/5.5.8./A-2/86(l)/Iv_ZOGS dated 27.4.92, conveyed his

_sanction to the classification of shillong (Meghalaya)

as category "B" station fbr the purpose of granting
various concéséions‘és referred to in letter dated
18,12,87 (Annexure-y) for a period of three years.with
ef fect from date of issue Of that order i.e. 27.4.92.°
subsequently, by another order No-. 9/S .5 +B+/A=2/86 (1)-
shillong/1257 dated 21.6.95, the categorisation of
shillong (Meghalaya) as 'B* station for a further
period of three year‘with effect from 27.4.95 to
2644498 was sanctloned. By another order Nos9/ssB/A-

2/86(I )-Iv-shillong-4426 dated 15.10,98, the catego-

risation of shillong as 'B*' station was extended for a
further pericd three years with effect from 27.4,98 to

26.442001,

copies of the aforesaid orders regarding

’categoriSation of shillong as *B' station

dated 27.4.22, 21.6.95 and 15.10,98 are

annexed herewith and marked as Annexure=Iil,

gygggg_y;respectively.

contdes o
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7) . Thaﬁ,'after shillong was categorised as
‘B' station , the employees of the S.s.B. serving in
shillong became éiiéible for getting Ration Alléwance
with effect from 27.4.92, i.e. from date of categori-
sation of shillong as *B!' station and accordingly the
rield Of ficers and below were being paid Ration allo-
wance. However, for reasons best known to the autho-
rity, the applicants whb had‘been equated with  Field
Of ficers and bélow‘were not paid Ration allowance in

a most illegal and arbitrary manner.

8) That the applicants beg to state that the
Aviation Research Centre is a part of Directorate

General of Security alongwith S.s.B. and two other orga-

‘nisations . sSimilar concessions including Ration allo-

wance were granted to the employees of the Aviation
Resegarch Centre gnd the non-executive staff of the

aviation Research Centre were also deprived of the Ra-

tion allowance and only executive staff was given the

same . Ssame employees of Aviation Research Centre,Doome-

"dooma had filed an application before this Tribunal

claiming that being non-executive staff,they were also

entitled to get ﬁhe Ration Allowance as Was being given
to the executive staff, according to the equalisation.
done as per order dated 28,10.86 (Annexure-IT) and the
same was numbered as O.a. 245/95. A pivision Bench of
thig Tribunal, by judgement dated 14.6.,96, held that

the Raﬁion Allowance was admissible to the applicants

" and directed that the Ration allowance be paid to the

appliéants at- the rate applicable to them with effect

from the .due date and to pay the arrear amounts within
a py fixed périod. The aAviation Researcb centre

contdes o



12, '
authorities, instead of granting the concessions,filed
and S.L.P« in the Hon'ble supreme court challenging the
order passed by’this Hon'ble Tribunal granting Ration
Allowgnce to the non-executive staff and the same was

numbered as Special Leave to appeal (civil)No.1706/97.

The Hon'ble Supreme Court. by order dated 1643.98 ,
W :

A
submitted the Special Leave to Appeal and directed that

" the order be punctually observed and carried into exe-

cution by all concerned .

copies of the judgment dated 14.64.96 passed
by this Hon'ble Tribunal and the order

dated 16.3.98 passed by the Hon'ble Supreme

Court are annexed herewith and marked as

Annexure- yI and VII respectively.

9) | . Thaé~the applicants beg to state that in
pursuance of‘the said judgement, the Cabinet Secretariat,
vide their order No. A-27011/4/86/FA.I1/1483 dated
16.6.98, sanctioned the Ration allowance to the non-
execut ive staff of the Aviation Research cCentre and

all payments have since been made to the staff who are
still continuing at Doandooma which has been categorised

as "B" station .

10) Thaﬁ_the applicants'beg to state that some
other non-executive personnel of Aviation Research
Centre (AQC) in short ), F.R.U. Numaligarh who were
also deprived df'getting the Ration Allowance had also
filed an application before this.Hon‘ble Tribunal clai-
ming Ration Allowanc€ and the same was numbered as O.A.

89/96. This Hon'ble Tribunal, by order dated 17.,7.98,

contdes .
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13.
disposed of the application directing the department’

to pay Ration Allowance with effect from 22.2.94

alongwith arrears within 3 months .

Copy Of the said order dated 17.7.98 is

annexed herewith and marked as

Annexuree- YIII o

11) - That the applicanté beg to state that
after the non-eXeéutive cadre emplbyees of the Avia-
ation Research Centre, poomdooma and of aviation
Research'Centie,Field Research Unit (F.R.U.),Mamali.
garh were grantéd Ration aAllowance ,as stated above,
in terms of ordérs passed by this Hon'ble Tribunal
‘which was no£~int§rfered by the Hon'ble Supreme
Court, the non.executive personnel'serving in the
é-S.B.,'Iéanagar.in Arunachal Pradesh filed an appli-
cation befofe this Hon'ble Tribunal which was regis-
tered as O.A. NO. 103 of 1999 claﬁmingjgrant of Ra~
fion AllOWance'hith ef fect fran 8.11,94, date fram
which Itanagar was categorised as "B" station. This
Hon'ble Tribunal, by order dated 8.9.99, digposed of
the'applicafipn By directing the respondent-authori-
ties to pay ration allowance to the applicants with
effect from the date on which the allowance became
admissible. It was further directed that the arrear
amount, as admissible to each applicant,should be
paid within 90 days fram the date of receipt of the

ocrder. - -
Copy Of the said order dated 8.9.99 passed

by this Tribunal in 0.A.N0.103 of 1999 is
annexed herewith and marked as

AnneXure—,Ixe

CONtGee o
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123 : That the applicants beg to state and submit
that the applicants as stated above,'are‘non—executive
personnel servidg in the s.5.B. under the administra=~
tiva controi of the Divisional Organiser.SSB,shillong.
The applicants are entitled to ration allowance with
effect from 27.4.92, date fram which shillong Wwas
categorised as "B" station by the canpetent éuthority
or from their réspedtive date of joining in the office

of the Divisional Organiser,SSB,shillong whichever is

later -

A statement reflecting the exact period
for which the applicants are entitled to
rat ion allowance ig annexed herewith and
marked as Annexure- Xe.

13) That, thereafter, one Manik Sapkota and

- 36 others who were non-executive personnel serving in

the S.S.B. under the administrative control of the
pivisional Organiser,s-5-Be. shillong, Meghalaya who
were similarly denied ration allowance also filed

an applicaiion before this HOn'ble Tribunal praying
for giant of ration allowance with effect from |
25.4.92 ( date from which shillong was categorised
as "B" Stétion by the caupetent authority) . ghe said
application was registered and admitted as- O.A. NO.
367/99'- this Hon'ble Tribunal, by order dated
12,1.2000, disposed of the application by directing
the respondents to pay Bxx ration allowance £fram
due date, i.e. , with effect from 27.4.92.‘1n pursue-

ance of the said order,the applicants in the above-

noted application have since been paid rat ion
allowance with effect fram 27.4492 including
arears: . : :

contde ee
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\

copy of the said order dated 12,1,2000 is

annexed herewith and marked as Annexure-xXI.

14) ' That the applicants beg to state and submit
that they are similarly situated like the applicants
in the afore-said original applications and as ‘such

the case of the present applicants for granting ration

allowance is fully covered by the orders passed by

this Hon'ble Tribunal in the above-noted applications,

.specially orders passed in O.a.NO. 103/99 and 367/99.

'THe_applicants are, therefore, relying on

the order dated 14.6.96 passed in 0.A.NO. 245/95

(Annexure-,EZl).'o;der dated 17.7,98 passed in 0.a.NO.
89/96 (Annexure-+/[l ), order dated 8.9,99 passed in:
0.a.NO. 103/99 (Annexure- 2 ) and order dated
12.1,2000 passed in 0.a.NO. 367/99 {(Annexure-x ), are
enﬁitled to be granted ration allowance with effect
from 27.4492, date from which shillong was cateéorised
aé »B" station inasmuch as they are similarly situated

like the applicants in the above-noted applications.

15) That the applicants beg to state and submit
that the présent applicants could not join with their
colleagues who , were given the benefit of ration

allowance with effect fram 27.4.92 by filing 0.a.NO.

"367/99 for various reasons and as such they aré now

approaching this Hon'ble Tribunal praying for grant

of ration allowance as has been granted to their coll-

eagues Wwho ¥MEBX were applicants in 0.A.NO. 367/99.

contda. ¢
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16) That shri KeN.Choudhury (applicant No.2)
who is now servihg as Junior Acéountant in the Office
of the pivisional Organiser, Manipur and Nagalang
Division,5S.S.B-, Imphal (Manipur) submitted a repre-
sentation, on 2911 99, to the Respondent No.3 praylng
for grant of ration allowance for the period from
2744492 to aAggust , 1996 when he served at shillong

under the Respondent No.4 . The Respondent No.4 , by

his impugned memorandum No. E 1/1.82/s0/99/14/99

.dated 29.11.9‘9 :Ignﬁ@gmed Shri K.N. choudhury that his

case would be governed by the Office memorandum Nb..
9/ssB/A 2/86(1)-Haflong-3007 dated 27.10,99 addressedA
to the Reepopdent‘Nh.4 whereby, reiterating to the
earlier communication dated 19.2,99, it was clarified
that non-applicants in original applications are not
entitled to get ration allowance on the basis of jud-
gments Of céntral Administration Tribunal, Guwahati
Bench and_that being the policy ddcision taken byvthe
Respondent -authorities at the'highest leved, the other
applicants félt"that this poiicy decision would cover

their cases also . Because of the illegal and arbita-

- rary action of the respondent-authorities, as stated .

above, the applitants are convineed that no useful
purpose would be served by waiting any longer and as
such they are approaching this Hon'ble Tribunal praying

for relief .

The copy of the said impugned mem or andum
dated 29.,11,99 annexing the copy of the

memorandum dated'27.10.99 is annexed here-

with and marked as Bnnexure- XTIT.

contde o
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17) That the applicants also beg to state

17,

and submit that the Divisional Organiser, Se&eB.,
shillong (Respondent No.4) took upP the matter of
granting ration allowance to the non-executive per-
sonnel of the S.5.B. posted at Category uwp" and ﬁc"
stations with the Respondent No.3 but, unfortunately,
the Respondent No.3, by his memorandum N©O.9/ssB/
A.2/86 (1)-SHILLONG~3045 dated 2.11.99 intimated the
Respondent No.4 that only the applicants of original
applications would be entitled to ration allowance
and.nonnapplicantslwould not be entitled to ration
allowance on the basis of judgments passed by this

Hon'ble Tribunal.

- Copy of the said memorandum dated

211,99 is anmnexed herewith and marked

as Annexure-x;II.

5: GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:-

1

1) | For that the action of the :respor‘xdent-
authorities in denyiné ration allowance to "the
applicants is illegal, arbitrary and eXtremeiy dis-
criminatory and as such this is a fit case where
this'Hon‘ble Triﬁunal will exercise jurisdiction

~ and grant relief otherwise due to them .

1) For that the applicants have been ille-
gally discriminated against in not allowing thé
bendfiiy of ration allowance although they are simi- °

liarly situated with those of the A.R.C. ,Doomdooma,

contde e
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ARC,FRU,Numaligarh, s.s«B., Ttanagar,and ssB, shillong

who have since been granted the benefit of ration

allowance as per order of this Hon'ble Tribunal and

as such the action of the respondent-authorities is

bad in law and liable to be set aside .

I11) For that the respondent-.authorities are
required to extend the benefit of ration allowance

to the applicants of their own in pursuance of the

‘order Gated 14.6.96 passed in O.a. 245/95 (Annexure-V/),

order dated 17.7.98 passed in OA NO. 89/96 (annexure-V/il,
order dated 8.9.99 passed in OA 103/99 (annexure- X )

and order dated 12.1.2000 péssed in 0a NO. 367/99
(Annexure. jz' ') inasmuch as the present applicants

are similarly situated with the applicants in the

" above-noted original applications, specially those

in oa 103/99 and Oa 367/99 and that not having been
done, the actionof the respondent-authorities is

bad in law and liable to be set aside.

v) ) For(tha; the respondent-authorities, instead
of"exténding the benefit of ration allowance to the
applicanté of their own, as directed by this Hon'ble
Tribunal, committed a seriocus illegality by driving
and harassing the applicants to approach this Hon'kle
Tribunal causing mult iplicity of litigation& and as
such the action of the authorities in denyiné rat ion
allowance to the applicants deserves to be struck down
as unsustainable in law .

v) For that the action of the authorities in

not allowing the applicants to draw ration allowance

contdeee
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has amounted to seriocus discrimination of fending the
equality provisions contained in articles 14 andg 16
of the constitution of India and as such the action of

[N

the authority is bad in law and liable to be set aside.

vI) .~ For that, in ény view éf the matter, the
action of the authorities in éubjecting the applicants
to~seri§us énd illegal discrimination and dénying them
the ration allowance otherwise due to them is bad in

law and liable to be set agide.

6 : DETAILS OF THE REMEDIES EMAAUSTED :a _

The'appiicants had represented before the
competent authofity,thrqugh proper channel but the
authorit ies declined to grant the ration allowance to
the appliéants.only on the ground that they were not
applicants in'ea;lier‘cases allowed'by this Hon'ble

Tribunal granting the ration allowance to the applicants.

7 :MATTERS NOT PREVIOUSLY FILED OR PENDING WITH aNY

OIHER COURT -

fhe applicants further dedlare that they.\
have not previously filed any application,writ petition
or suit regarding the matter in respect of which this
applicaiion hés.been made before any Court Or any other
authority'or aﬂ§ other Bench of the Tribunal nor any -

such application, writ petition or suit is pending

before any of them .

contdaee.
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8 : RELIEF SOUGHT i-

It_ig, therefore, prayed that Your Lord-
shipg wouid be pleased to admit this appli-
caﬁion; call for the entire records of the
case, ¢cudd K¢ the oakire reowyds «f the 23ve,

~ask the réspondents to BXx show cause as to
why the applicants should not be granted the
benefit‘of ration allowance with efféct from
27;4.92 (date from which shillong was catego-

v ~ rised as “p" station as has been granted to

others who are similarly situated like the
applicants and after perusing the causes shown,

if any and hearing the parties, direct that,

G in view of the attending facts and circumsta-

nces of the case,the applicants be granted
rat ion allowance with effect from 27.4.92

(date fram whidh shillong was categorised as
\

ng# station by the camnpetent authority or from

the date of their actual joining in the officé
of the Divisional oOrganiser, S.S.B.,Shillong
whichever is later including arrears as has

been granted to the similarly situated non-

T | . execut ive employees of ARC,Docandooma,ARC,FRU.,

Mumaligarh,SsB,Itanagar and S5B,Shillong and/or

order/orders as Your Lordships may deem £it

and prbper .

and for this act of kindness, the ;pplicantsp as in

duty bound, shall ever pray .

contdee .
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9 : INTERIM ORDER , IF ANY, PRAYED FOR :-

: : _NIIJ s

. 10 ; poes not arise. The application will be presented
personally by the Advicate of the applicantse.
11 : PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN

'RESPECT OF THE A PPLICATION FEE $-

I.P.0. NO. /9 99¢S dated Z2€}-RA0P1 issued
by the Guwahati Post Off ice payable at Guwahati

is annexed .

12 3 LIST OF ENCLOSURES :e

As stated in the Index .

\

contde o
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VERIFICATION

I, Mrs. Yeoriadla Khongsit |, daughter of Late
- K. S, swer , aged about years, presently serving as the
Assistant in the office of the Divisional Organiser, S.S;B.,
Shiliong (lieghalaya) , do, hereby ,verify that the statementé
'made in 'parégraphs No. 1,2 A} #Jct/' A4 e A j,g_

= _ as f;ue to my personal knowledge, and the sta-
.‘temen’cs made in paragraphs 0.3,55 8,10 1112 12 (Larnd \F.
and believed to be true on legel advice, and that I have not
suppressed any métérial fact. i, being one of the applicants,
have been authorised by otnér appli;ants t5 sign tais verifi=

cation of benalf of them .

Place :- é;gbgaﬁkgﬁg

A

Date w=-RF- 7+ 5200'0'

.h¥~&0/bgauZa[ﬂL A 52461'

,,,,,,, . ~ - -

SIGIATURE QOF THE APELICAWT.

0 0 00



subject :~ |Grant ‘of concessions to the staff of SsB, SFF,

, ANNEXURE=_I.

Noe A. 27011/4/86 -EA=TT ' 35
Government of India , \

cabinet Secretariat , )

Bikaner House {(annexe),

Shahjahan Road ,

New Delhi . ' : _ | .

To,

»

The biréctor (Planning ),

Director General of Security.,
¢ East Block, Rs«K. Puram ,

New pelhi- 66,

’

CoeleOape and Directorate of accounts -«

sir,

o

I am directed to cgnﬁey to the sanction of the
President to the grant of concessions mentioned in the

Annexure-I to the various categories of Staff of SSB, SFF,

'¢IOa and Directorate of accounts subject to the restrictions
indicated therein on the pattern’ of the Research and analy-

"sis Wing of this Secretariat .

s

2. These orders will take effect w.e.f. lst aAugust,
1987. ] )
3. For same of the concessions the variocus hardship

locations have been éategorised as 'B* and *c' stations as
indicated in. annexure- II to this letter. However, if the

ﬁeads of the Department feel at certain ‘times that.certain

locations or assigmments have become specially hazardous

and there is a specific increase in the threat to the

personnel and/or premises, they can determines on merits the

;dirtieria of hardship and the period for which such locations

nay be categorised as:belonging to category *B' and 1ot

stations after recording the reasons in writing .-

M 4

contde. .
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C 4. For the purpose of House Rent Allowance concess~"

ﬁoﬁs to the various categories of Staff, the equation of °

ﬁoséé as listed in7Annexure-‘A‘ to the Cabinet Secretariat'sv
order No. A-11016/86.-p0-I, dated 28.10,86, will also be app-
licable in)respeét of the staff of SSB, CIOA and Directorate

of Accounts

"5, This isSues with the concurrence of the Ministry
- of Finande vide their U.0. No. s-1428/sE/87 dated 10,8.87

read with UO No-.

1151/Dpir.Fi (s)/31, dated 2nd December, 1987 .

yours faithfully,

sd/-
{R.K. GANGAR)

Deputy secretary {sR) .

Enclo:- Annexure-~iI & II.

- Copy to :=-

~—~

1, shri H.B.Joshri,pirector,SsB.

2. Maj. Genl. S.K. Sharma, PVSM,IG SFF.

'3, G-B. Mathur, Dy. Director of Accountse.

4. Lt. Col. K.K. Bhandari, CIOA.

5. Sshri J. Subramaniam , Director (IF).

6. shri K.K. Mittal,Dy.Director of Accounts (SW).
7. Order File . ' '

contdeese
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No. NCE/F-9/97-98/21 Dated 20.11.97.

@® v’?

OFFICE OF THE DIVISIONAL ORGANISER, SSB: A.P. DIVN.ITANAGAR:

N

Copy to - -

1, The candts. ,cC,SSB.Dirang/Paser/Tezu-for information and

necessarylaction:w.v.t. your sighal No. 4724 dated

25410497,

'sd/- Illegible,

AREA ORGANISER {S)
DIVL+. HQRS. SSB:ITANAGAR.

contQe e
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| . | ‘ ANNEXURE=T.
ANNEXURE TO THE CABINET SECTT. LETTER NO. aA-. 27011/4/86-EA-II DATED 15 DECEMBER, 1887 .

e Sl Bl e A el L I ]
’ . ‘
sl. NO! Nature of the Extent Of the concession granted | Remarks. -
: concession. ' ' o
i
: ‘. , 7 : .
1) Hardship aAllowance. A hardship allowance @ k:25% of basic pay For the sgations which are declared
' | subject to maximum Of Rs.e400/. pem. in as belonging to category *B' and
' respect of category ‘c' and 12.5% of ba- ‘c’ by. the Head of the-Department
sic subject ‘tO maximum Of Rw.200/- pem. ‘under the powers now deegated to
'tolcategOry iB' étatipns‘ other than him, the»same rate§4Will -apply ¢

those situated in the North-Eastern reg-
ion, andman & Nicobar Island and Laksh-

>dweep, where Special allowance is already

sanctioned .

' -contd..;
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_2) Ration allowance .

@ N

5, ' 5
W,

<

\

Ration Allowande to the rank of 'Field
Of ficers and below at- -the following rates
excepting SSB Bn. personnel and Dy.candts./

Dey. Canders./asstt. Dey.candrs Of SFF and

-

also those on deputation in the SFF fram

the Army :a

\ . : : ‘ contd....




Location Rates

i) category *B®* As admissible from time to
Stations. time in the Border Security Force

- in peace areas .

ii) category‘'c' Aas admissible from time to
stations.,. time in the BSF in 0perational
| . areas .« o o
3)'C;Othihg i) N non-refundable clothing‘g:ant‘of.
| m; 3000/~ for staff other then Ss3 Bn.

pérsonnel and-Dy.Comdts/Coy camdrs/Asstt.
coy. Comdrs of SFF and also tnese on depu—

tation in the S¥r from the" Army,pOSted in
category B & C stations and located at or

higher than 3000 Mtrs.above MSL and e 2000/
for staff posted at category B & C stations
o and located between 1500 and 3000 Mtrs.above

MSL as’’a, one time grant o

v

i) The amount will be.paid as an advance  and will
be adjusted on receipt of the joining feﬁort at
the hardship location and a certificate that the

advance has been utilised for the purpose it was
intende . ‘

Contd LR 4 .'o ) ’
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ii) Renewal grant at the rate of 500/-

P.a. for location at or higher

than 3000 Mtrs. above MSL and

Rs¢ 300/~ pea. for locations bet-
ween 1500 and 3000 Mtrs. above
MSL in category *B' & *'c' Sta-

tionse.

(ii) This one time non-refundable

allowance will be admissible

oniy to those personnel who
are posted in category's8 & ‘¢

locations for a period of not
less than 2 years. In case the

Officer returns fram posting
fr'am category *'B' & ‘c*' locati-
ons earlier than 2 years at his

. own request, he will be asked to
refund proportionate share of

the clothing grant . .

. {1ii) The Head of the organisations,

' at their own discretion within
approved paremetors,can cla-
ssify any location as belon-
ging to category *B' & *c° sta-
tion for the purpOSé of clo-

' ~thing grant (?hOugh on the ba-
sis of height alone it may. not
so qualify) based on other fa-
ctors such as severe climate

cOntGOO . o ' 3 !
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4. special Ta/pA

5. Leave Travel
" concessione.

3

.Daily allowance at increased rates for

classified QA* class cities will Dbe
admissible during tour to category
tp' & *¢' stations. .

Porterage and animal transport char-

'ges admissible under Supplementary Rules

(vide Min. of Fin. O.M~ NO. 5{34)-E.1v
(B)/64 dated 6.,10.65), for classified
areas in Himachal Pradesh will be ad- -
missible for tours. to all category

nt g Yo' stations.

{iQ Employees other than SSB'Bn.per-'

sonnel and those on deputation in the
SFF from the amrmy posted in category
‘B* & 'c' locations will be entitled
to Leave Travel concession once a year
against the normal Rules of one in

2 years .

4

-
- e  aw - WM ee em e W AN En e S e Eh e TR E» s we e =

etc. {e.g. in a narrow valley).The Head

of the organisation will got approved ,
well in advance, from the Cabin&t sectte.

the paremetors for declaring any location

~as. equivalent to £he category *B* & ¢’

/

stations o \

1Y

In case the emplS}eés posted at category ‘B*

& *c' locations has already'availed the LTc_for
tﬁe block year 1986-87 before issue of this
order, that concession will be treated as per-
1986 o

taining to the calendar year,

CO'ntdo--' '
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(ii) In case of death, serious illness of
marriage of a family member, where the
family resides separately, the employees
will be entitled to 50% of the Rail Fare
of the entitled class fo: travel to place
of residence of the family. If the emp-
loyees are to travel more than 50 Kms.

By Road either at the end of the journey,
-full Bus fare for this Journey will also

: be reimbursed .
v .
6. Journey time while Employees posted in category 'B' & *c'
proceeding on
between the .point of duty and nearest

Rall head .

leave .

station will bhe entitled to Julniqg time |

Leave in theirr case will commence and
terminate on the date the employee
reaches the Rall head nearest to the

place of duty at category 'B' &'cC*
station..

(ii) The journey time should be rea-

sonable and will be determined by the
respective Units « . o

contd....
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‘House Rent
Allowance

10.

House Rent Aliowance facilities admissible ﬁo the
Executive cadre will be admissible to the ﬁer-
sonnel of other cadres also of corresponding
levels except in the case of SSB Bn. perso-

el and Dy. Comdts/Coy.Candrs/asstt. coy.

comdrs of SFF and also those on deputation

-in the SF# from the Army .

contd e+«
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8. cash compensation cash campensation for work on holiday

. for work on holi- as admissible to the staff of the exe-
cutive cadre upto the rank -of Field
Officers, in the IB & R & AW, will be

admissible to personal Assistants,ste-

déys';

o | nographers and other of Telecam,ciphar
. and M.T.,cadres,‘who are drawing basic

pay of Rs.900/- {pra-revised) and below
are not entitled to overtime allowance.

9. Govermment o ' ‘Governmment trahsport will be provided to
transport. N - . the staff engaged in night shifts for
' | picking them up and to enable them to
return to theif.residence .

| securiﬁy allowance at the following
rates is #x sanctioned to the following
~category of the.staff working in TOP
secret. Branches subject to'a miximum
of 15% in each crade:- ’

= 10, security allow-
ance to ‘
Ministerial,
secretarial and
Accounts cadrese

~

‘pesignation Amount.
‘i) LeDsC. . : Rse20/= PoMo
| ~ ii) steno.Gr.III/UDC Bse 30/~ PaMe.
. : o idi) Steno.Gr.II/Assistant. 850/~ p.M.

‘iv) section Officer/Private :
* secretary/SrsPeAs R5100/~ P.Ma

. v) Assistant Director/

- ‘Area organiser/Dy. - .
Director of Accountse. R5¢ 200/ = PeMeo

T contde e e
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ANNEXURE-$I TO THE CABINET SECTT. LETTER NO. DATED &=

"STATE CATEGORY ‘B’LOCATIONS CATEGORY 'C' LOCATL.
ARUNACHAL PRADESH  BOMDILA c/TAZO
TAWANG . KOLORIANG
DAPARIDO MONIGAON G
ALQNG ~ MECHUKA
YINGKIONG TUTING
ROING WAKKA
HAULIANG HAWAT
MIAO | LADU
NAMPON G LONGDING
SEPPA PANCHAO (TIRAP)
CHANGLONG
ANINI
GLURAT RADHANPUR
HIMACHAL PRADESH KALPT {REKONG-PEO) KAJA
7&K POOH - /' KALONG
| V NYOMA
HANLE
LEH
KHALSI
MANIFUR ‘ MORCH
CHAKRP/ -
EKARONG
CHANDEL
' CHURACHANDPUR
MONGHBA
TAMENGL ONG
UKHROOL
CHASSAD
| - KHU LLAN
MEGHALAYA . NONGSTOIN
TRIPURA KAILASEHAR
' UDAIFUR
KHOWAT
, SONEMURA
UTTAR PRADESH DHARCHULAT MUNSYaRI
. JOSHIMATH
WEST BENGAL " SUKIAPOKHRI

NAXALBARI

PR I Y Y



purpose of peyment of Houﬁa ‘Rent Allowance ag admissih}e ,2
to the e xecut ive cadreo ' L
3. This issues with the concurrence oOf the niﬁ@c@or .}
(IF} vide thi@x DYQ N001799 dated l. 10019860 ; QE‘ }}
' - g i
: ' : T | S Y
.r€ ‘ . ) S‘d/‘m . E T . ‘v','r*‘
: ' : (R K .Ganger) - o o
e peputy secretary (SR). L
- . ‘ I ’i &?
. | - .
o3 : -
_ ! _
e ghri R of swaminathan, nﬁrectorpARc, New Delhio : g ﬁ
2s ghEd M.c ROy choudhury, vDirector of accountso ! '-ﬁ;
fabinet secgetariat:, New nelhi. - 5“'fﬁ7

3¢ ghri §esubramaniam, pirector (IF),Cabinet sectts |

ey paihi. T ‘ S .
4o Guar@ ¥ilaoe : .
) (R.K oGanger) .Qi.
' : S 19
pesputy sSecxetary. (srR}d - f
k:' l:
contdoos P ‘
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1INE XU LG - Y7 T
M 77(\1!'. - M.Z, //'

GOVERNIE NT oF IADIA,
CABINET SECRETARTA T,
BIKANER HOUST ANNEXE,

SHAHT aAH AN RO AD, -
NEW DELHI.

R

pated the 28th ocLolﬁas ;

{ 3
. B

SOOAa11016/6/86mnox

ORDER R
subject sExtengion of Houge Rent allowance conceasiam'ta

- othexr cadres of ARC at par with executive Ccﬁaf@sa .{""
‘Reference ARC DtdoUO NoeApc/me/ea/asa dataed &h@ Q
1%.9:19860 ) ) L :

ey -

. P
- S

20 in continuatidn of this secretariat lettex Hoo
A=49011/8/86-D0.X dated the 100501986, sanction of the.
preaident is hereby conveged to the aquatloh'of Pﬂﬁgé&
listed at anneéikure ¢ p¥ to thi;'brder in various cadf&s
ot coiré'pdnding levels in the aARC to that of th@”ﬁiééumfﬁi.
tive cadres in the said organisation exclusively for the
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ANNEXURE- VI.

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
ORIGINAL APPLICATION NO. 245 OF 1995,

kY

Date of order : This the 14th Day of June, 1996,

Hon'ble Shri G. L. "Sanglyino, Membexr(A)
Hon'ble Shri D.C. Verma, Member (J)

1. Sri Bishnu Prasad Saikia

Sanitary Inspector,
Aviation Research Centre, - | A
Doomdooma . '

2. Sri Dipak Nandi,
Radio Mistri,

ARC, Doomdooma.

XX Applicants.

By Advocate S/Shri G.K. Bhattacharyya
with G.N. Das ,

- Versus-

1. Union of India -

-represented by Cabinet Secretary,
Department Cabinet Affairs,
New Delhi . -

2. Directorate General- of Security Block
V (East) R.K. Puram,
New Delhi- 110066.

3. Director,Aviation Research Centre,
Block-V (East),R.K. Puram,
New Delhi . |

" 4. Deputy Director,

Aviation Research Centre, ©

Doomdooma, :
+++ Respondents,

By Advocate Shri S.Ali, Sr, C.G.S.C.
o ORDER
G. L. SANGLYINE, MEMBER (A)
The applicants are employees of the A\;‘iation Research

Centre, Doomdooma (ARC for short ). Applicant No.1 1is a Sanitary

Inspector a post which is equivalent to ..Deput}; Fhkeld Officerx
and is below Field Officer . The applicant No.2 is a Radio Mistd.

o A contd...
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@) o

2.

The post of Mistri falls under the category of Senior Field

- Assistant . This is also below Field Officer . The competent

authority of ARC has classified Doomdooma as a category B Sta-

tion with effect from 22,2.94 .

2. Annexure-IV to this O, A., namely No. A. 27011/4/86-
EA-II (A) dated 6.12,1987 conveyed the sanction of the President

to the grant of additional concessions mentioned in the Annexure °
thereto to the various categories of the Staff of ARC except

those on deputation from the Indian Air Force, According to the

Annexure Ration Allowance at the rate admissible in the BSF in
beace;areas is admissible upto the rank of F.O. ahd below in
category B areas of ARC. The applicant had requested the autho-

rities concerned to allow them the Ration Allowance but this was

‘declined by the authorities. Hence this Original Application undéi
- Section 19 of Admimistrative Tribunals Act, 1985 .

3. Mr. GoK. Bhattacharyya, 1aanndd counsel for the appli-

Cants submitted that the applicants are entitled to the Ration
Allowance with effect from 22.2.1994. This allowance was denied

"to them because of wrong interpretation of the order dated

6.12,1987 by which payment of the allowance was sanctioned.Relying‘
on the written statement Mr. S.Ali, Sr. C.G.S.C., submitted that
the applicants have made the claim on a wrong motibn that.Go#ern,
ment had equated various non-executive posts with different éxeA
cutive cadres for. all concessions, The fact however remains that
the Equation of posts vide order No. Au-1101é/q/86-DOI dated
28.10.1986 (Annexure~III) is for the purpose of ‘House Rent Allo-
wance only, Further, the concession of Ration Allowance has been
extended to the employees of junior executive cadre only upto

the rank of Field Officer on the ‘analogy of the Junior Executive

— Staff, of R & AW and the applicants who do not fall in  this

category cannot get the benefit of Ration Allowance. Mr. G.K.
Bhattacharyya submitted that this ground taken by the respondents

contd,..



3.

‘is 36t tenable as in:thé case of intelligence Bureau the Ration
Allowance was éllowed to the non-executive staff also and when
the allowance waé sfqpped to be paid épplications were submitted
before the Central Administrative Tribunal and the payment Ra-
‘tion Allowance was'iestored. In this connection he has referred
to the orders in the 0.A. of 163 of 1991 and No.199/91 of this
Bench, | |

4. We have perused the records and heard the counsel of
the parties in this O.A. letter No. A-49011/8/86-D0.1(B) dated
10.5.1986 shows that the president is pleased to sanction 8
(eight) concessions to the various cafegories of Staff of ARC.

- One of the concessions is House Rent Allowance and it has been |
stated that House Rent Allowance admissible to the Executive
cadré will bé admissible to the personnel of other cadres also
of coxrresponding levels, anseqpently equation of posts = was
~ ordered by the érden NQ; A-11016/6/86~-DOI dated 28.10.1986 excl-
usively for the purpose of payment of House Rent Allowance.Undei
this order the,applicants'was entitlgd to draw House Rent Allo-
~wance, Under letter No. A.27011/4/86-EA~II(A) dated 6.12,1987

~ Additional concessions were granted and one of them was hation
Allowance to the various categories of the Staff of ARC. The
claim of the respondents is that since there is no equation of
‘posts in respect of Ration Allowance this allowance cannot bé
~granted to the applicants who are non-executive staff, We ére
not impressed by such stand of the respondents, Untilcin the
case of granting House Rent Allowance for the purpose of granting

Ration Allowance such equation of posts is not required by the’.
- authorising letters, This position is clear from the followings:-

contd,..
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Sl. No, Nature of . Extent of granted remarks
the concession. the concession .,

\

-
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1234
(A) Ration Allowance Ration Allowance upto the rank
' of F.O. and below at the following
‘rates s- ) _
.Location Rates
(1) Category B As admissible from
! . .
stations. time to time in the'
Border Security Force
in peace areas . -
(B) House Rent " House Rent Allow- Separate arers will
Allowance, ance facilities - be issued about
AN L ) . .
‘ ' ‘admissible to - corresponding levels®,

the Executive
cadre Q@ll be
admissible to
the personnel
of other cadres
also of corre-

sponding levels.

-— e e WP R em Em ST a5 SN M WD M TE M e GE? m P M IR G M MR WD e MR e W WD R e e e

'The reSpondehts canngt bring in what is.not there or what
is not intended to be there by the letter No. A 27011/4/86-EA-11
V(A) dated 6,12.1987 as;indicated above, Tﬁis letter simply clea-
Tly states that the allowénce is admissible to the various catego-
ries ofithe Staff of ARC by placing a ;imit upto the rank of FO
-and below. In 0.A, 163/91 éﬁd 0.A. 179/9 of this Bench on the

Cont‘d. oo
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Gh
[

S.

' ' s.ame _ ‘
strength of the recommendations of the[one man Committee refe-.

rred to in this O.A. Ration Allowance was paid to the non-exe-

cutive Staff of the Intelligence Bureau but the payment  was
stopped in 1991. This Tribunal in the order dated 17.12.1993 (to

~which one of us was part? ) after discussion and relying on the

: / ,
order dated 27. 93 of the Central Administrative Tribunal,

‘Chandigarh Bench, Circuit at Jammu in O.A. NO, 381/JK/92 had
. held that Ration Allowance was admissible to the applicants in

those two 0.As. the facfs in those two O, As and of the present

0.A. insofar as they relate to Ration Allowance and House Rent

Allowance are almost-identical. The conditions in those two Q.As

is 1h fespect of Ration Allowance that the personnel posted in
category B locations uill'be entitled to Ration Allowance at
non qualifying area raté{for BSF. For héuse rent allowance it is
stipulated that House Rent Allowance would be applicable to all
other cadres of the IB under the same terms applicable td the
executive cadres of corresponding levels. In view of the facts
mentioned above we hold that Ration Allowance is admissible to
the applicants in this Q. A. The respondents are directed to pay
Ration Allowanée to the applicants-at the rate applicable to
them with effect from the due date 22.2.94, The arrear amount
shall be paid within 31.10.1996 . |

The application is allowed, No order as to costs .

Sd/- Member(A)
 Sd/- Member (J).

S0 b00 b0



ANNCXURE=VII, A

IN THE SUPREME COURT OF INDIA
CRIMINAL/CIVIL APPELLATE JURISDICTION,

248256 .

PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) NO. 1706 OF 97.

{(Petition/: under Articie 136 of the Coustitution of India

for Special leave to Appeal from the Judgement and order
dated 14th June, 1996 of the Central Administrative Tribunal,

Gauhati Bench of Gauhati in Original Application ilo,245 of 1995).

\

WITH

INTERLOCUTORY APPLICATION NO. 2.
(Application for stay after notice).

Union of India and others,

see potitioners.

=Versus-—

Sri Bishnu Prasad Saikia and others,

«ss Respondents.

{Rsm FULL CAUSE TITLF PLEASE SEE SCHEDULE ‘A°

4

ATTAGHED HEREWITH ).

" {6th_MAROH , 1998,

CORAM; -

HON'BLE MR. JUSTICE S.C.AGARUAL -
HON'BLE MR. JUSTICE S.SAGHIR ARWAD _ -

HON'ELE iR. JUSTICE e SRINIVASAN

con‘bdu...P/Z



4

For the petitioners - iixr, V.V.Vaje,Senior Advocate
( W/S. Ranji Themes and P. Parmeswaran,

' Advocates with him ).

For the Respondent Nos, 1 to 87

89-142,144-170 t Mr, P.K. Misra, Advocate

' For Respondent Nos, 88 and 143: Mr.C.S.Srinivasa Rao,

Advccate,

THC PETITION FOR SPECIAL LEAVE TO APPEAL AND TH: |
APPLICATION FOR STAY above-mentioned being called on for bearing

before this Court on the 16th day of iMarch, 1998 upon hearing
counsel for the appearing parties herein THIS COURT DOTH ORDER
that petition for Special Leave to Appeal above.mentioned be and
is hereby dismissed and consequently this Court's crder dated
21st January, 1997 made in interlocutory hpplication No, 2 abovew

"menticned granting cx-parte stay be and is hereby vacated

AND THIS . COURT DOTH FURTHER ORDER that  this
Order be punctually observed and carried into execution by all

concerned,

t

WITNESS the Hon'ble Shri ladan Mohan Punchhi ,

~ Chief Justice of India at the Supreme Court, New Delhi ,
~ dated this, the 16th day of March, 1998 .

Sd/- (ReN. LAKHANPAL)
CEPUTY REGISTRAR.

!
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' P Origina) App]ication No. 89 of l996b :

Date of deciajon: Thin the 170 day of July 199g

Tha Hon'ble My Jugtice DN, Bavual, Vice~Chairmnn

o ' f
I. Shri Rajen Rajkhowa, .
Pharmacjigy, Avintion Research Centre,
F.rR.u., Numaligarn, Golaghat .
2. Shri Atul Chandra Baruah,
L/N ifviat fon. Reasenrcy Centre, . :
F.R.U., Numolign!h, Golaghal . .;.,..Applicunta
By Advoaaten M oaLK, nhuLLnuhnryyn nnag
Mrog,.nN. hoa,
- Versus - ‘ . - S
l. The Unfon of I'ndia, veproaonled by t)e v
Cabinet \ecretary . :
Depottm@nt of Cabinet AMAnirve, - ‘ S
New Delny. ' ‘ ' ' - ffﬁ
2. ?héwblrector“ceneral_qf SeéUrtLy Block- P(Past), P )
New pelfg, o - o }%
3: Tije Director, Aviation Resedrch Centre, ! Y
3] Bloek-v (East), _ _
g/?fiﬁﬂawﬁgw New Delhy, N : "y
f’% & ﬁﬁsﬁh@ Depu!y Dir@ctor e ‘ " -
i%& Mﬁﬂ,,;} ; lation Research CenLr' -
/N "”'{7( e . (;: Gotifiooma , “ SIRRUP [ 7 npondonts
Qﬁ Mh a&JQ\QVqu&e Mr ALK, Choudhury,,AdGJ CLGus, e
. ! ¢ -
Do A '
' S g g
NG I R ’
- QR boen
) ’ M
gﬂ‘&i}ﬁﬂatr ( V C ) , - .
e <P ..k\.r —.m.sa..- .......-. - 1
; g e applicantsg have fileq this pPresent
: »‘ wpﬁj!&@&i@ﬂyﬂgﬂkjng certajn di)nvlionq by thig Trjbunn@
ED kb Fesnondent |
2 At the Yelevant Cime the applicanta werae working
Lin ihe Miapt fon Reaearch Centre, rjeig Reseavelh unje,
Numaiigagﬂ: Thig Aviation Reasearch Centre is a
depariment af g GOV e nmen of

Inddja erectiyvunder the

Cabifner SQC#MLAH@”k: The Yyrievance of both the
Aonlbicants gy NN, w
' ’
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3. The applicnntas atate that like them there are

other siwmilarly aituated omployeeo, as  mentioned in

Annexure 1, who are also entitled to the benéfits.

4. By . dated

Annexure L1 letter 28.10.1986

Deputy Govavrnment of

Spéretnry (s, India, inforaaed the

Divrector, Aviation Research Cemttre that Hlouse Rent

Allowance, as aduwissgible to the

executive cndres will be

perasonnel of

asadmissible Lo the other

cadres also of the

hecording  to

the

covresponding levels. the applicants they ‘
are parsonnela of otherr cndran off covrrenponding levela.
thereafter, raltion nllownanca wan olno given ns par P
Annaxure 1V Jetter dated 6.12.1987 isnsued Ly the Deputy ‘
Secretary, Government of India, to the Director, .
Aviation Research Centre, New -Delhi. On the basgis of : :
Annexure 1V Jetter the applicants and other simllarly L
nltuntaed paroonn ore antitled to retion nllowanco which Cor
was, however, denied to thém. ltence the présent % X
application. 3
: g7 ik
“ﬂJ r’ﬂ,x We  have heard My G.KL"Uhattacbnryyo, legrned g
(ougﬁfl for the applicanta  ahd Mo ALK, Choudhury, ,
lea:ﬁed Addl. C.G.s.C. Mr Bhattacharyya submits that the ;
o> : . - ~ v i
gféd%n; dase is aquarely covered by this Tribunal's g
‘éigﬁer datﬁd 14 6.1996 pasged in original application i
',‘_\ ‘ » S 3
"o - ?49 of 1995. The learned counsel furlther submite that G
id%t:‘_*_.—'..—'im.———-s:-—_*——__—uaﬁ——u o R t - .(‘ »"v
Bgainat the sald Judgment the respondents (in that case) [
i " sk
cPpreached  the Apex Court by filing Special Leave
AL . . \ A
Pe fon  NHe.i706/97 which was' dismissed by -;“e Apex i b
Ce by ‘order dared 16.3.1998. Mr ALK. Chqud lry also ' |
conficms: the same. | ;g
3//1 j‘%
A Py ) .“,
’,.7-?-'-‘ . . ~“€| ':“‘
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N fg j‘,}:(
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A
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On hearing the lenrned counsel fov the par LJGG

and following the decision of Lthis Trjbunal ppagaed in

4%1 . O.A.No.245. of 1995, 1 dispose Cof  this 'applféntion

with Idirectidn to the respondents to pey -~ ration

\

allowance with effect from 22.2.1994 and the arrears

. — s s AT T

muat be pald an csarly an possible, at any rate within »

perliod of tﬁrec'months from the date of receipt of this

order.

' ' a . K
6. The ‘application s nccordi ngly disposed of. No
ordor a8 to costna. - O" ) g '

' ;/ - ) aa
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" N ', CENITRAL ADMINISTRATIVE TARIBUNAL, GUWAHATI BENCH .l
) . orsginal Application No. 103 of 1999. V
%

Date of Order 1 This thes 8th Day of Septatnber,fQQQ-

‘

The Hon'ble Mr O.L.Sanglyine,Administra€ive Meombor.

Shri N.venugopal and 69 others .

M1 the applicants are sarving in the

5.3.B«,Itanagar in Agunachal Pradeoh. « .+ Applicanta.

i

By Mvocate Biri G.N.Das.

~ Varsuo -
1. Union of India,

x:oprounnt.od by tho Cabinut Scecretary,
.. Dbaparunant of Cabinot I\Lﬂuiru. .

Bikonor Mouse,

Suhjuhan Road,New Dalhi and 4 otharn . « « Paupondents.

By Advocate Hrl D.S.Basumatary,Mddl.C.0.3.C

QrRLRER

Q.els « SANGL YIHE , ADMN .MEHMBER ,

ALYl thase 70 epplicants in this Originsl Applieatién
are amployoes in the Speclial Servica Bureau (858 fox nl)oit:t:).
Itaz\gignr. Arunacha)l pPradush. They were parinitted to pursue

. thig Original aApplication jointly;u{)dar Rule 4(5)(a) of the
l'}_\ [N

. \.) ontral Mminfstrative Trelbunial, (L‘room’lurm) Huden 1907,
b’,;‘fj',. ‘%&tim] zx\lowance was granted Lo thm pereonnal\o!l the rank
‘n ‘“/ ‘c";,ﬂ Field Officars. and below mérving Lu the looau.onucm\tm-
‘{f»iiﬁ' fgorieed s ‘B* and 'C‘'. The spplicants stated that: thay are
’ \."\‘\.'} in the rank of Field Officers and below. Dy order det;mj}

8.11.1994 écartain atations in Arunachal Pradesh war«la classi-
ﬂiod ag category 'B' and 'C' otations for thao p\u.pe{,a of
various goncessions granted to the employees. nn thg saild
ordar Itanagar wag categori.aed as ‘B' station and i 0
catagorisation was renawed ﬂ.or: a furthar poriod pt S ysars

With éffact from 8.11.1998. 1hey clnlim that consegqupnt ®O

/ﬁ . &k buusgorismation of Itunagar hAtation as a ‘B¢ atation thae
\ : :

.

. Y L,
coptdie 2
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‘0-9 ‘a
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employeas of the SSB serving in Itanagar, bacoma eligible*

for gettinyg the ration allowance from B8.11.1994. Howaver,

according to them, for some inexplicable reasons the responsy

dents' denied thae a116WGnce to the applicants f{n a'most illegal

end arbltrary manner. Conuequenbly they mubnittad represaen- o

tations’ pruying for payment oE the . nllowance Lo Lhem. But

there was no response from the raespondents. They submitted

‘ ' 5
that in the case of employees of the Aviation Rasgearch Centre, i

Doomdooma the Tribunal directed p

ayment of Rafion Allawance
in the order dated 14 6.1996 in O. A NO.245 of L995.
dated 17.7

ordsr

.72::':{7“?“ .

+1998 in 0.A.N0.B89 of 1996 and order dated 21.4. 1999

Jn O:AeNO.228 of 1998. Tha exedutive gadxo of the 88D Itanagar %

were oleo_grantod ration nllowanoe.“ihoy submitted that‘they &

are similarly situated with tha employees of Lhe AyAation ‘&

Research Contre and tho oxocutivn oadro of B%D. ILaﬁugar and {é

have pruyed that the respondents may be directed tJ allow E

" them rqtion allowance with effect from B. 11 1994. ' . ‘g

o 2{\ The respondenta have.contested the application and ' ?g
‘;H n.n:‘dnl(:tml WriLt.an gtatement, Mcorddng to Um:.n ije u;p;.-:]..mozmmnn'i ﬁ»‘,
ara jolding non~executive aadre- in lhe sss, Arunaoqal Diviaion ':ﬁ

“ and.Lhu tation allovance lo noL ndmimuiblw to themd ‘The rmticn ! E%
4?h&, S aliowanca is mdmissible only to tha axecutive ataffl o; ;hm _;P};‘ f}f
R I ank of Fiuld Officer and buwlow posted in cangory ‘B* or 'c’ .:-
‘atatlon . Thoey alno aubmitted LhnL the ° orﬂorn o£ Lhﬂ-Txgbunml g'@

A Ghie cano of Aviation Rusearch Lmntrn caﬁﬁo;.be gxtendad B ' Ea

Lo the appLLCGnta in this &.n. who' were not appltcnnts in ,j$

those Oxiginml Applications docidad by the ‘Tribunal. This is o ;ﬁ

élso the view taken by the re5pondeuta An their ok%ics ot J%

i

H@morandum '‘dated 19.2.1999, Annexure—n to the written atetamento

3. - X have heard learned counseal. Of both sldos. Mr G.Ma Das,

loarned ecounsel £for thae applicanls aubniLted that aocording

/ £d the @qu&k4on of posts and the orders of the Tribunal in ;ﬁ
/< | . s i
; o
Eoned.. 3 S
\ L
I
g
' ”
'.-‘
. ‘k"‘
! . ‘}l,
- b
i
o
* R




)

renpoect of Lhe Avietion Research Cantre rolied on by the

B ) ‘ ‘ .
applioanta, the nppllcants are ontitled to the ration

allowance . Mr N.3.8anunatary, learned ML .C.0.49.C for the

reopondants dida

not disputa the contontion of Mr Dag .

I have poarused the application éa-WQl] a8 the judgmenta in.

the 3 Original Moplications relfed on by tha lnnumd oounaol

for the applicantn, partioularly, ju(.!qmrn,ut ‘8t para 4 of tha'

order dated 14.6.1996 and judgment at para 3 of the order

Gated 21.4.1999 {n whiaoh Qetall discusmions end reasons

Jfor allowing payment of ration aliowanca in those cases

hod baen recorded. T am of the view “that tha applidsents in ¥
the O.A.” presontcly undur cunonoreu.ou are similarly situatad
with tho applicnnLo In thonae oapaen nml tha _judqmmwra in Lhono
'u Ao oovmnd the vave of le nppl.l(.nnl.u in the proecant 0. )\,
I thmrc!oxn, dirnot thae Fanpondents to pay x‘nt.!.on al lowance

to the applicants wiy th affact from the aate the a) lowanca hacame
admisoibla to 1tanuqur on the atrength of order dated a.11. 199
and mubnequont ordarn extanding paymoent of the nllom\nce or
from the date of thelr actual posting in ILanaan, whiohevqr

da later. 1o Puoymont of the arroat ‘amount aas nrhnlcmlbln

to wdohgnppllomu\; shall ba made by the roapondontn\ wluun

90 dayo from tha date of Luooipt of uuo orduq

-J' : *-‘\. _Application is diaposed of . NO ordor as to 0osito . ;2
[ . A e , e
M I Sd/-nEnoen (Adm)

('4‘ . il - ' ] ‘ﬁ ’ L}
BN - "‘/ O TRU™ Comy ' ; |
: iy . S |

. a
. Mopuly nuvgho .1 (a, S
denttal Admindan vy Tetpawd) -
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R
he ; ANNEXURE=X. -
) 4
f‘ STATEMENT SHOWING THE EXACT VPERIOD FOR WHICH APPLICANTS ARE ENTITLED TO
RATLUN ALLOWANCE.
) .
— wms we e Jem ew ws e  as - - e - - - e = — - - - e ws ws em e - —-— - e we - - - - e e m wm w er em em en wr em @ en ew em ar e mw e me  ew  am
[] ]
- ' - ‘
sl. 1NO.' Name ' Ra nik : rosted at shillong , Remarks.
H 1 . .
, . ' Fram To
. i 33
1. , Mrs. Yeorialda Khongsit ! Acsistant P 127.4.92 : to aug'97 '
4 [ ) -
: ; . 2)Dec ' 99 till date '
s t
2. shri Kandarpa Narayan Jr. Accountant : 27.4.92  Aug'96 '
1 1 t
. Choudhury - : ' .
] : * f -
i - ' . N
‘ A d s B kb d =0 — em———— ity S
’ ]
3. . shri swapan Shyam ' Ue«DeCe " 1)27.4.92 Oct 95 (
- ' 1 1]
: . 2 )Dec'99 till date
|
R 3
: i
! 1 {
4' ! Shrl laresh Cho Debnath 1 UeD.Ce . 13012099 till date '
1 ? . §
} § . §
Se shri Pravash Ch.rarida Pharmacist Jan® 2000 till date

contde«e.
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; - - —— - — Lo - L —’- - — hand baal - “- - hand - - - haad - - - - L - -~ -i- — L - - - - - -n - Ll L — L - -
sl. "Wo. Mame | .rank ' Posted at Shilloens ’ heriarks .
' ‘ ' Fram | TO '
\ L §
‘ o R L e e e e e e e e e e e e - - -
6. 1 iiiss haushmi Chakraborty steno 31.3.2000 ' till date
\ ' \ ‘ ' !
- l T ' | i : t . 3
7. shri sunil Cch. Das reon \ 13.12.99 t till date
{ - \ ‘ | i
nn — rae - i e e 4 as e s e .. e - ame e e e
- t t i
\ \ . -
8. igshri canierendra X e 038 iecn ! 123,12.6¢ | till dete |
! t
‘ ‘ t 1
,, ‘ ‘ e _msfﬂm S | -
9 shri Paresh Ch.Sama _ Assistant | 1.2.95 to , 30.5.97 '
. . { \ . l
' i 7 L 7 e 7 ' 7 .
]
’ |
10. Ishri ¥rince Baswnatary "Assistant “ 27-4.92 tc | 4,12.95 ‘
i . .
v . \ --" - L
L ¥ ‘/ { I
13, shri Bholanath Barman (U«D.C. { 27-4-92 to. , 4-12-595 |
. I
i _ ' \ \ . !
v , ' . ) . i
~

contde s
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s].t No. * Name . Rank : Posted at shdillong . Remarks
' s Pram to’ '

1

---ﬂ-------------—---.---
,------‘-----

’

]

]
- o @ W W W @ @ ® o w >
* '
]

16.

R JP

.
[ ]
]
[}
]
12. ' shri sunil Kumar Pharmacist. ¢ 27.4092 tO 27.5.97
: S |
e : , ,
13. * shri Mrinal Kagti Ghose. ! steno . 27.4.92 to 31.5.94
]
'} ‘ A i o . ’
]
14, ) shri pipak Bhattacharjee. steno ' 13,9.94 to 30.4.%8
s [ I . en ot CL L - | -- . IR . _
,_’. . e e e e . - e e e P - : :
15, + shri Himangshu Dey. _ : pr iver. . 21.4.9? to 39.6.94 .
. [} ° _— .= - . - ) ] ] . o
- Py . pugrpppenge .- - ~ \ - .; \
shri Badal Ch.pey. '  Dpriver ' '28.12.94 te 28.2.98

| IR

- ‘.

contdec.
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] . '
17. . shri arebimda pDutta . reen 1203-93 to 29,8,97 '
...... -. - ; ‘ - ' -
e A S AN = - = - :
is8. . Shri sSunil Ch. pey ' Peon 10. ?‘93 t' _31’10'9‘ _
19, «8hri Gepal gsarkar ] ) Feeon 27:,4.92 so 31.5,94 -
a{' - N .. - . R S— ‘ ’ I e
20, .Shri mh‘l QO' Das . ' Foon 12._?. 94 te 5011.9‘ . 1
- ’ _ ) v EgEa—— T — = -
21, :Shri Paresh Ch.Deb ' Peen 10.9.93 te 31.10.96
v tr vrremt e e o et e e o oee e .-' -‘ Yt e e . -<' . ‘, — _

e
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8l. Ne! Name °  Rank + Rested at Shilleng Remarks.
s : . Pxem  Te o '
N [
.‘-7--‘----O------.-O------.-------------—’-.----Q-----"
. - - - . - Y . PR . - ¢
. . N
22¢ . shri Ratish ch. choudhury.. Peon . 27¢4.92 te 31.8.92 '
» - o b - : : K - .
. : ; “
* )
23, . shri srikanta Roy ' UeDeCe . 27¢4.92 te 19.8.%97
24. . shri Prahlad CheROY. 0 Assistant P 12:,85,97 t0 14.8,99 !
- R - — . - - . |
' - . » |
. X : '

e 22 000p0ne0e




the Snecial Service Bureau (SSB for short), working unqer

(@ woemomex

IN 'l'HL CENYTRAL ADMINISTRATIVE ’J.'RlBUNAL
GUWAHATI BENCH

Y

Original Application No.367 of 1999
Date of decision: This the l12th day of January 2000
ThevBon'ple Mt G.L. Sanglyine, Administrative Member

Shri Manik Sapkota and 36 otherﬁn o .«.Applicants
All the applicants are nofi-executive. ' : ’

staff serving-in the Office of the

Divisional Organiser, S.S.B., ’

Shillong. Meghalaya. )

By Advocated Mr G.K. Bhattacharyya,
Mr G.N. Das and Mrs N. Devi. ‘

«sjersus - o ' -

1. The Uﬁibn of India, reptesentéb'by the : AT
Cabinet Secretary, ’ ' ' "
Department of Cabinet Affairs, .

New Delhi.

2. The Director General of Securnty,

Block=V. (East) R K. Puraum, '

New Delhi. o : !
3. The Dlrector, S.S.B., o ’ ‘ ‘

Block=«V (1anl) R.K. Puram, v

4. The Divisxonal Organiser, S.8. B.,'

Shillong, Meghalaya. B ...Respondents

By Advocate Mr B.S. Basumatary, Addl. C.G.s.C.- L ‘ £

G.L. SANGLYINE (ADMINISTRATIVE MEMBER)

The 37 applicants are permltted to pursue this

applxcatlon jolntly under” Rule 4(5)(a) under Central E
Administra&ive Tribunal (Procedure) Rules, 1987. i
. 1{\

I RVSE AN SY

2. All the applicants are non-executive. personnel of

u@é Dzvi&ional‘ Organlser. Ssﬁi . Sﬁillong, MeghalaYaa
Shillong wéa declared 58 a category "B' station with cffect S
\ L ) ' ‘

from 27,4,i992 for the purpose. ©of grant of variousl fl

é@nceaéiéﬁé a8 wmeéritioned in the,annexure of ‘the Cabinet ) |
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Secretariat order dated 18.12.1987, Annexure I, and it wes

extended from time to time, the latest one being upto

26.4.2001. Ration Allowance is one of the allowance
mentioned in Annexure I of the said letter No.A. 27011/4/86—
EA-II dated 18.12.1987. This Trlbunal had issued order
dated 14.6.1996 in O.A. No.245 of 1995 and order dated
17.7. 1998 in 0.A.No.89 of‘'1996 in respect of employees of
Aviation Research Centre. It wa; also decided on'8.9.l999
in 0.A.No0.103 of 1999 in thé ~case of the employees of
SSB/ Itanégar. In all these orders ration allowance was
allowed. Relying on thesé ﬂordefs "of the Tribunal the
applicants submitted represéntatiphs_before‘the aﬁtho:i;ies
of the ;espondents‘praying for pthent of ration al;bwance.
The ;espondents, however, deniéd the allowance to the
appllcants on the ground that the orders of the Trlbunal
are appllcable only to the appllcanta in-those O A.3 and
not to the present applicants who were not parties: to the
earlier O.A. However, it was also- 1nt1mated that the matter

)

waa  under conaldaxation and - the decision will be

N

communicated. The applicants did not wait for'the result of
auch deé;sion, if any. They have submitted this O, ﬁ In
this applxcatzon they ‘have prayed that they be qnanted the
benefit of ration allowance with effect from the date from
which Sgll]ong was categor1sed has 'B' Stataon,"namely,
27.4, 1992 In Support of the.cla;m they have relied on the
orders of the Tribunal as:mentioﬁéd\above.vThe respondents
have contested the application’' and submitted written

statemeﬁ&;

3, I hdve MNeard the learned ‘counsel of both s;des.

Thig ﬂﬁfg@g iy similar with the case of the employees of
R, Itaqagar; namely, Shri N.‘Venﬁgopal_and 69 others -vs-~
Union of' India and others (0.A.N0.103 of 1999) in which

vide order dated 8.5.i1999 this Tribunal had directed the

. respondents........

o




@

respondents to pay ration allowance to those applicants

3 :

with effect from the date the allbWance became applicable

to Itanagar. In the case of the employees in Itanagax, the
ration allowance was admissible from 8.11.1994 when certain
stations in Arunachal Pradesh weré classified as ca}egory
'B' and 'C' stations for the purpose of various allowances
and concessions granted to the eMployées. Now, in fhe case
presently under consideration, the ration allowance'became
.admissiblg to the employees of Sh%llong wi;h effect from
27.4.199#, i.e. from the date Sﬁillong vas classified as
category 'B' ‘station for the purpose of the various

concessiéns mentioned in the letter dated 18.12.19§].

4. In the light of the abqvé the respondents are
directed to pay ‘the applicants ;ration allowance frem
27.4.1992 onwards within four months ‘from the date of
receipu‘qf thlﬁ ;rdec.‘ ‘ |

5. - The application is disposed of. No order as to

costs.

nkm

%
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, Noeu.1/1~82/sd/99//Ql<T7
- ' Directorate General of Security,
Pffice of :the Divisional Organiser,
.. , SSB, ohillong Division, Shillong.

Dated the 29 /-7

RN
) \
£
z .
L
3
2o
Y
|
e e — — _J

Memorandum

y oo . . o L0

Please refer to representation subwitted
by Shri K.N. Choudhury, Jr. Accountant dated '
2=11-99 addressed to Director, SSB and copy endorsed
to D.0. Manipur & Nagaland Division Peg&rding grant

L of ration allowance,
! 3ﬂ)g/ In this connection, SSB Dte Memo.No. 9/ssB/

A2/86(1)Haf1°n5/3007 dated 27-10-99 is sent herewith = ]

3\ O
—\ G
-
-

! to inform the position to Shri Choudhury, Jt,Acctt.
0 accordingly, {
,G(\g)/‘lj
v v ; |
Enel : As stated. -
ﬂ s E
&/\y/ _ “ Area O“ganiser (Admn) g
N » Shillon? Divis:on,Shi‘longo &
Ta.~ ! ;'::
S
NS he Area Organiser(Staff) )
N 0/o the Divisional Organiser,SS3
/ Manipur & iagaland Division, : ,
et Imnhal. \ . *,
47% \4% - ,
o ' .
131hd |

|'-¢~|3 [JF S ]
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No.9/ssn/A‘2/86(1)—-Haflon o
DIRECTORATE GENERAL OF SgCURITV,
OFFICE OF THR DIRFCTOR:SSR,

FAST BLOCK, V, RK' PURAM,
NEW DELHI-110066.

NDated, the’ﬁia}ﬂ Oct. 1999,

MEMORANDUM

Subject: Grant of Ration Allowance to the Ministerial
Staff posted at Category 'B' & 'C' gtations.

0o e o0

Please refer to your Memo No E. 1/1—82/59/99/
11941 dated, 13,10.99 on the subject mentioened above,

P have alreadg clarified vide our Memo
No. 3o/ss13/A2/97(17)-55 ~570- dated, 19.2.99, that
the non-applicants of OA are not entitled to:

get ration allewance on the basls of judgement of
CAT, Guwahati. The CAT judgement of Guwahati is
meant for 70 non-executive pergonnel posted to
Itanagar, AP Division. Howaver, we have again
taken up the mattar with the Cabinet Secretariat,
for grant of ration allowance to all non-executive
pﬂrnonﬁml postad to Category ‘A and °r' stations.
The decision as and when recaived will boe intimated
in due course.

1

| 7 |
- | ‘\'/(nbbfle///’ )

{'$.5. Bera )
Joint Deputy Director (EA)

Ty

The Divisional Organiser,

shillong Nivision,

Shiilong. B .

N6. F ,i/1 ‘3?/ sn/99/ IAG P72 , Dte §. 1199
5y ﬁquﬂied for information to :- o

16%)he Aarea Organisars, "S7, ”achar/fr~34ra/%e shalaya.

frawaty L D W

->pction OffioorlSSl
Shillong Division, ohillong.

AN
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/;V\‘!g ‘ \
Nooq/SQB/\7/96’l‘—thllnnﬂo“’/ ,
NTREATONAFRE GRITDRAT, A qf‘(“ﬂ"?’r'vv .
!l«o* TICE O] THE NTHUSTOR:SSE, !
EAST BLOCK, Vv, RK PUPAM,
NEYT DRILHI-110066,

Nated, the,‘ggﬁJ Bov. 10799,

MT MODANT UM o | B

Subject: Grant of Ration All~vance to the S
Ministerial/other staff. posted at ‘ S
Category ‘B & ' stations, :

0...°'

. M~rase refer to your “emo No. F. 1/1 82/ 51
sn/9QA??4? dated 20.,10499 on the sub ject

mentioned above,

2. We have alrecady explainad the nnsition - (ke
- vide our memo of even numlber dated, 27,10 ﬁg

However, it 1is again rejterated fhaf the
applicants are not the petitioners in the
various judgement issued by CAT. As such,
they are not entitled to the grant of e
ration allowance as nnr,wudcbmenf of NAT, .
However, we have again tAaken up the matter
senarately for the grant of ration allowance

to the non-executive personnel., '3
”g o, i

( 5.5.”Bofa. ) R

Joint Deputy Director(FA) i

* il
the Divisional Organiﬁer, ! t
" Shillong Division, ' LR
shillong. Lol
e

;B

|
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Para 1-

Centict v

o 2

~ IN'THE CENTRAL ADMINISTRATIVE TRIBUNA%Q( \-iEi
' GUWAHATI BENCH : GUWAHATI L %02
o

- 0.A._No.244/2000 ' :3) \

(5) Admitted

el 89 dg%“
f §g

B
AR
) =3

Mrs. Yeorialda Khongsit and 24 Okhers. »
' | eevees Applicant
Versus |
Union of India and others.

cecsee Respondents.'

( Written statement of the respondents
NO.1 to l" )0 -

The written statements of the reSpondents'

are as follows :-

No comments, as no records are available
in this office about the aguthorisation of
Ration Allowance to ARC Doomdooma staff,

No comments as it is a matter of Law.
h =do-

(1) Admitted

(2) Admitted

(3) aAdmitted

(4) Admitted

(6) Admitted

(7) The Non-executive personnel posted

at Div.Hgrs.Shillong have submitted refre—
sentation to allow them to draw Ration
Allowance in accordance with the instru-
ctions contained in Cabinet Sectt. letter.
No.A.27011/k/86-EArII dated 18,12,87 and
accordingly their applications were
forwarded to Director, SSB for according



.(l-{ .i

/%4nf§“j
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sanction to draw Ration Allowénce by the applicants
but Director, SSB in turn vide Memo.No.9/SSB/A2/
86(1)=Haflong=3007 dated 27-10-1999 (Annexure XII -
of 0,A, petition) and Memo.No,9/SSB/A2/86(1)-
Shiliong-BOhs dated 2-11-1999 (Annexure XIII of

0.A. petition) have intimated that only those wh§
had filed O.A. against the Department in the CAT
have been allowed to draw the Ration Allowance.

in -accordance with the judgement passed by the
Hon'ble CAT and others are not entitled to grant

of Ration Allowance. Therefore, the Ration Allow-
ance was not allowed to the applicants in accordance
with, Administrative instructions issued by SSB Dte. °
vide their Memo.No.9/SSB/A2/86(1) Shillong=3045
dated 2.11.99 (copy already enclosed as an

Annexure XIII) apd‘Memo.No.Q/SSB/A2/86(1)-Haflong-
3007 dated 27-10-1999 (copy already enclésed as

an Annexure XIIin original O.A..

(8) It is admitted that Aviation Research
Centre is also a part of DGS like SSB, but the

concessions/allowances allowed to them are not

_ known to this office as various concessions are

being paid/allowed at par with the conditions of
place of posting.

(9)  No comments as matter of records.
(10) -do~
(11) . ~do-

(?2) The pay and other allowances are being paid
to the employees in accordance with the terms and
conditions stipulated by the Govt. of India. The
Ration Allowance was not made admissible to the

cont'd,. 030 oo
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-(13)  Admitted.

non-executive staff of SSB at Shillong by the
Cabinet Sectt., as is evident ffbm Annexure XII and
XIII of original O.A.

PARA 5~ GROUNDS FOR RELIEF

As has been explained in the foregoing

paragraphs, the instant 0.A. is not tenable
in the eye of law since it does not bear
legal valid grounds in as much as the appli-
cants are not entitled Ration Allowance as
they have claimed, |

PARA 6=~ REMEDIES EXHAUSTED

The representations of the petitioners
'received in Div.Hgrs.Shillong were forwarded

to SSB Dte. but the same had been considered

amd rejected by SSB Dte. vide their Memo.No.

9/SSB/A2/86(1)=Shillong-3045 (Annexure XIII of
0.A.) and Memo.No.9/sss/A2/86(1)-Harlong-3bb7
dated 27-10-1999 (Annexure XII of OA) intimating
that the applicants are not entitled to-the gran’

of Ration Allowance as per judgement of CAT

which was applicable to 70 nos. of non-executive
personnel., However; SSB Dte, further intimated
that the matter for grant of Ration Allowance
to the non-executive personnel has been again

taken up with the Competent Authority and. furthe

decision is still awaited.

PARA 7~ No relief can be allowed to the applicants
until and unless Cabinet Sectt. specifically
orders to draw the Ration Allowance which in th
instant case has not been allowed by Administra
tive Authority vide Memos. as an Annexure XII

and XIII of original O.A..
N
PARA 8,9, 10 &11 No comments,




I, Shri ISWARI PRASAD PANT; S/o
Late S.D. Pant presently working as Divisional

-Organiser, ‘SSB being duly authorised and

competent to sign this verification, do hereby
solemnly affirm and declare that the statement s
made in Paras | %o being matter; of
records are true to my infgnnation derived
therefgrom and the rest are my humble submi ssion
before this Hon'ble Tribunal.

And‘I sign this verification in on
this J % th day of October, 2000 at

-ZU/M@

- /. P.LPANT
| E)iglsional Organ\:ser (SS%!);
Shillorq,

-~

)



